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- This :":p-;‘*.icu.l'i'._tr‘ s : ?
anid witha hod ! ' i
| ﬁW? ZFReim;i , :28 6.94, Learned couneel Mr A.H.Saikia moves
depositud v ! this appllcatlon under Section 19 of the
IPOBD ™o ggwfﬁs ' Administrative Tribunals Act,1985 on behalf
Dated . of Smt Shamsun N,Ali, Perused the statement

of grievances and reliefs sought for in
this applxcatlon. Learned 5r.C.G.5.C Mr

S.Ali submits that the orders impugned in
this applicétion had been agitated by the

applicant in her previous case 0.A.231/93
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which was disposed of on 6.1.94 and thére-
fore this application is not maintainable.
Orders impugned -in this application had
been égitatgd;by the applicant in her |
previous application 0.AR.231/93. She was
tranéferred:vide order No.F.2- 1/F0/93-8B., -2
_Admn. dated :30.6.93 (Annexure-6). It was
-a general transfer order for 36 officers
including applicant. She was relieved on
26.7.93 vide telegram Annexure-8 with
direction to report to her new place of
posting. She failed to report/join in her
place of posting and therefore she uwas
asked Qide céution/letter‘NO.F.1-36/FD/
(40)/82-5 .8.Admn.. dated 21.10.93(Annexure~
17) réquiriné her to join place of posting .
on or~beForé}2.11.93'uith caution that j
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Copy of the order‘may_be
furnished to the counsel of

the partiss.
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disciplinary proceeding would be initia-

ted in her failure to comply orders. All

these orders were impugned in her previo-
us case 0.4.231/93. The statement in the
appli:ation do}not disclose that the
transfer order was Malafide and she had
already been relieved on 26.7.33 pursu-
ant to the transfer order and therefore
we find no reason to entertain this
application. | .
..~Ipstead of joining in the place
onﬁosting after relieved, she is avai-
vling'medicai-leave continuously and
tﬁereforeﬂthe authority vide Memo No.
1-36/F0/u0/82-5B-Admn. dated 24th May
1994 (Annexure-27) asked her to obtain
a date from the medical Supefintendent
of Dr Ram Manohar Lohia Hospital, Neu
Delhi on or before 15th June,1994 for
her medical examination before the
Medical Board of Or Ramn Manohar Lohiad
Hospital, Neuw Delhi. Na case 1ie§*‘ﬂ§f.
against this order. '

In thé result, this application

1

is rdot entertained and .rejected.
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